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949 : T. N. Act VIII| Vexatious Litigation 5
: (Prevertion)

TAMIL NADU] ACT No. VIII CF 1949.2
Tﬂa VEXATIOUS LITIGATIGN (PREVENTION) AcCT, 1949,

(Received the assent o) e Governor-General on the 11th
April 1949 ; first published in the Fort St. George
‘Gazette on the 19th April 1949.) :

- An Act to prevent the institation of vexations proceedings‘
. in Courts. - '

"-:thERBAs it. is expedient to prevent the insiitution of
. vexatious procecedings -in Courts ; It is hereby enacted
* as follows : |

e 1, ) Thisb"Act_may be called the Vexstiovs Litigation Short: title,

i i0 - ~ extent.and-
;iy‘(ljréventxon) Act, 1949. e
- (2) It extencs to the whole of the 3[State of Temil ment. e

Nadu].

B3It shall come into force ai once.

2.1 If, on an application made by the Advcca‘e- Leave of -
. QGeneral, the High Court is satisfied thet any person hes court - pecessar
" habitually and without any reasonable ground instituted for vexatious
- vexatious procsedings civil or criminal, in any Court or litigant to~
"‘Courts, the High Court mey, efter giving thet person en m,stnqtedi' 2’
opportunity of being heard, order thet no proceedings, Pro®® =¢inss.’

- civil or crimin~l, $hall be instituted by him in any Court—

RS (i) in the Presidency-iown withcut {he leave of
the High Court ; and '

(ii) elsewhere. without the leave of the District
and Szssions Judge. |

1 These words ware substituted for the word “Madras™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
- Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969

2 For Statement of Objects and Reasons, See Fort St. George
Gazette, dated the 9th November 1948, Part IV-A, page 422.

This Act was extended to the Kanyakumari district and the Shen-:
cottah taluk of the Tirunelveli districi by section 3 of, and the First
Schedule to, the Tamil Nadu (Transferred Territory) Extension of
Laws Act, 1960 (Tamil Nada Act 23 of 1960) repzaling the corres-
ponding law of force in that territory. ‘ _ A

8 This expression was _substituted for the expression  ““State of
Madras®’ by the Tamil Nadu Adap‘ation of Laws Order, 1969, as

amended by the Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1969.



6 Vexatious nganon [1949: T. N, A'ct~VIII‘ .
(Prayention)

() U it wppers to the High Ccurt thet  the
person against whem an application is made under
sub-section (1), is unable, on account of poverty,toengage .
a pleader,the High Court mayengage a pleader to appear

* for him. L S R
‘ 2 .. Explanation—Por the purpose of this section . . Cenral
<Pleader’ has the same meaning as in section 2, clause sqt v of
" (15) of tke Coce cf Civil Piocecure, 1908. . 1908. -

gm“}?,dpgggshall not be given in respect of any proceedings unless
“facie ground the High Court or, es the case may be, the Disuictand -~
- exists. Sessions Jud ge, is satisfied that there 1s prima facieground -~

for such proceedings.

Riocosdites: »i 4. Any proceedings instituted by a pefson against
withont whom an order under section 2, sub-section (1), has = -
toobé;heen made, wi-hout obtaining the leave teferred to in
8 = i

d. ¢ at sub-section shall be dismissed : o

. Leawtobe 3 Tpe leave referred Lo in section 2, sub-section ), v

-

Provided that this.seétion,shau_ not apply 'm ahg“ ; _::‘ ‘

~proceedings instituted for the Purpose of obtaining’ su

"y E S AT ’ S ) AR
ablicatiori 1 5.°A covy of every order made unler Section 2 sub--

pforders.section (1), shall be” published in the *Fort St.. George .

sguil1Guzette,

2
A 1

Vi A >
‘ M e -
,."g.h;s: S ” - - - y Ea PR ——‘ -
. ~ * Now the Tamil Nadu Government Gazette. . '
. - 'i B . : . i N






